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Ozisinal Apclication iso. 1370 of 1992

Allahabad this At day of Vlaaci1,1995

Hon'hle M:. 5.03s Gupta, Member(A)
Hon'hle Mr. Jasbir S. Dhaldw Memb

sd= /o S1i R.F. Srivastava, Junior
Cashier, U/DAD, E.hly, Moghalsarai.

Applicant.

l. Union of iIndia through the General Mansger,
E.nly. Calcuttis,

2. ihe Chiesf Cashier, E.Rly. Calcutta.
hespondents.

By Advocate Shri A.K. Gaur.
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.ssed his willingness for apgointment

=% Juniol D.GCs, When +he others had

=ny Th= POST
_acnd the sane, he wass promoted to this post

+yznsfer at Moghal sarai vide
Vide

ct=gd 3rter
______ 26 12,1991 (Annexure A=1)

2, ne joined this post. oince then,

finding

«ing on this post, and
he was given

s comTinued WOl
vices to be satisfactory

- § compeience and a cash award

5f .0/ — 25 showrn by ANNSXULE A=-3. He pleads

cause of deliberate mistake Ok

cp3% either b
~jsctEef, 1ne applicant Was called for gelection

~cst of Juniol D.C. vide letter dated 01.7.92

grmexuie o4 Having no alternative,

19002 alengwith 4 other

oy the D vacancies of Junicox D.C. He

sereh=nded that the respondents will adopt pick

thus, ne has impuigned

He pleads that no test wﬁld

id t=st on 29.7.,

24 chose policy and
S&_’.Eﬁiﬁﬂ SO held'

e hold sSiB
5.C. vide crder dated 26 .ﬁ.ﬂ.dﬂﬁlﬂ
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no.1358 of 1994 mentioning therein that he has '._iﬁﬂ;i

neen promoted and postad as Junior D.C. vide
order dated 20.,12.1993 w.e.f. He prayed for

. directicn to the respondents to regularise
his ad-hoc promotion and give effect to his
shose promotion order wee.f. 26.12. 1991 since
shen he hzd been working on this nost. This
sppiication was, howeve r, disposed of vide
crdar dated 02.9.1994 by this Gourt rejecting
the same with the observation that this relief
had been prayed by the petitioner in the main
O.A. which could be granted at the disposal of

he main petition onlye

3. The respondents pleaded that all
Snior €sshiers and Sh:'i'éf_f-s were asked to give
the.r consent for anpénehmént iQr'ﬁh&;ﬁﬁﬁtuaf’
Suntor D/C. in the pay ssele of 1o00-ZHEC(SINS
They have pleadéd'that;fh§§7?§5£%i§'ﬂEaﬁgﬁfgﬁﬁﬂ';
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cost and a panel has to bhe ‘ﬁ@m@dﬂtﬁm a pos. [ tive
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way of sele ctiﬁﬁ- -ﬁ" -':I'f”"-t‘.-‘h ﬂm*wl M«ga‘:i#*:i, of &
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stes were promoted on ad=hoc

n the hasis ot ~heir s=niority vide
195 Il annexure C.A.-1). It
:lway Board hss circulated

3s=2d 05.2.1987 o the affact that

as pageBempanelyent of pe-
~dpittedly, that has been
as par his s sdmission, stands
she post of Junicr D.GC. vide order
dated 20.12.1973 copy of which is annexsd with
~.i368 of 1994, His claim
was to declare the ""Sel&'-cﬁibrj

" sdmitiealy appeazed in that.
rocess ©I 2 Qﬁtﬂbﬁii Y aa “.,,,r

e find that the ﬂnmmﬁ%lm ds -JLJ VS ru“:1

was 3 sele=cilon pI°



4o test(emphasis 1s QUILS)e

or trs
decided that as @ general rule senior mcst

candidate sho
next s2nicl po st suhject Lo his suitabili<y.
207/88 dated 26.10.3198C

ihereafiel, circular NC.

C) was issued giving

on ad-hcC sppointm=nis. 1+ wes chservea ihav

ad-hoc sppoinimenis should be discouraged as

( Annexure= some clarificaticn

while forming canely
post were found

who had heen working on this
st panel should

not suitahle. 1t was direct=zd h

be formed at regular intexvalse.
re will snll be.

The hnard took

ice of the fact that ihe

Ao i

d-hoc appeintments 2I€ con-
+inued for a lorg pericds, I+ was directed That
such =2d-hoc sppointments likely to
Iiﬁﬂiﬁf'13~ﬁbnth§,

instances- wheie 2

in case cf
be continued heyond the Pe

rned shﬁultiha exﬂ&nuﬂ ® e ,’

the candidates conce:

chserving the same'ﬁthaﬂﬂﬁwﬁ-f'

-.-a.__ﬂl’ £i1 J.in;g up ﬁﬂ},g @mﬂ,ﬁ ;_1_'-
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for . omotion, Some appointees
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od 2032in £0L Eﬂ?aﬂ&lm#nt. as to the persons E- 3
ES"‘ —— \ J .
o had beel worZking o0 ad=-hoc hasis upto the E (i
+2 gf th3e circulax, @ 2 one Lime rel axation o _ﬁﬂdf
: & R
+ wi thoul any - o
e |

~tion for en“anﬁhnen

allowed 1O he censidezed on

1ce records and the

which the pei-

~=25T w3 S
of thell serv

is the lattexr ON

a test for empanel-
19838

test CI
iﬂ le tter dated 26-.10.

el axation in the year

working for long

peziod PI
chose who were if she test balﬁ‘injﬁuly, 1992
£ rest for hime gven as Per Mﬁﬂx“‘ﬁéﬁ‘ﬁ

:¢ 3 non-sele ction post maﬁing .-‘.‘

cromotion
tal axamiratmn or a_ trade t
. F F"" 1

for a
of = departmen

aentioned for QeleRASCECsiugy
thus, find nothing ill 'z},ib"‘ |
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and giving effect to his promotional order
dsted 20,12.1991 from the date of his ad=hocC s .|
oromotion is concerned, that cannot be accepted. |
Settled law is that an ad-hcc appcintzment to 2
sost, be 1t 3 sromotional post, gives no sub-
stantive right to the incuzbent. If, the process
of empanelment, by a trade test or suitabillity
tsst is thefe besides the seniocrity, ithe persocn
canniot have any claim till he passess that suit-
(55 a~bility test. In the case of the petiticner,

he had not besn empanelled by such seniority-cun=-
cuitsbility tast at the time cf his ad-hoc appoint- L
ment tc the post of Junicr D.C. on 26.12.1951.

Since he already stands premoted, the main prayer

in the petition has become infructucus.

..._.__. L . y . N i -*l
s 7. For sll the reasons mentioned above,
e . WS 1 f--‘ I .' II

| this petition is dismissed being without aay

merits. sl



